247 Matters under

(1v) RapoRTED THREAT TO RESORT TO
STRIKE BY OFFICERS OF NATIONALISED
BANnkg

SHRI VINODBHAI B  SHETH
(Jamnagar) Mr Speaker, Sir, with
your permission, I would lhike to rase
the following matter under Rule 377 —

The reporteg threat to resort to
strike by 38,000 officers of 14 nationa-
lised banks, the State Bank of India
and 1its gubsidiaries throughout the
country, against the unilateral decision
of Government to implement the Pilla;
Committee’s recommendations from
May 1, 1978, hag created widespread
discontent in business circles

The Finance Mimstry 15 requested
to discuss this matter with the All
India Confederation of Bank Officers’
Organization 1mmediately to avert
thiy impending strike, which will
otherwise paralyse the entire economy
of the nation

(v) RePOrTED FIRE IN INDIAN EMBAss:
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MR SPEAKER Mr Lal, I would
ke to point out one thing The rule
is that you have to give a written
statement and stick to that You have
given gomething, but are making
another pont If you depart a little,
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I do not mind But the rule iy that
you have to stick to your written
statement
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SHRI KANWAR sLAL GUPTA
The Home Mimster may like to say

something on the matter that 1 have
raised

MR SPEAKER It 18 upto the
Minister, if he wants to make g state-
ment, I do not object

SHRI K LAKKAPPA (Tumkur)
When matters are raised under Rule
877, stataments should come from
Ministers

MR SPEAKER
them to do it

1 have requested

Mr Stephen has given a notice

——

SHRI C M STEPHEN (Idukki)
There is a small matter which I want
to raise on which, I am sure, all Mem-
bers of this House wil] be united in
supporting me The point is what was
raised here yesterday, though off the



